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World Uealth Organisation 

·169. Shri Eishanchander Seth: Will 
the Minister of Health be pleased to 
refer to the reply given to Starred 
Question No. 75 on the 9th November, 
1962 and State: 

(a) whether the resolutions passed 
by the South East Asia Regional 
Committee of 1he W.H.O. at its meet-
ing held in September, 1962 in New 
Delhi have been considered by Gov-
ernmen:t; 

(b) if so, how many of the sugges-
tions have been agreed upon; and 

(c) what steps have been taken to 
implement them? 

The Minister of Health (Dr. SushlJa 
lIlayar): (a) Yes. 

(b) and (cl. A statement indicat-
'ng the action taken on the various 
Resolution is placed on the Table of 
the Lok Sabha. [Placed in Library, 
See No. LT-876/63]. 

Durgapur Power Station 

·170. Dr. L. M. Singhvl: Will the 
Minister of Irrigation and Power be 
llieased to state: 

(a) whether it is a f~t that a test 
of one of the units of Durgapur 
Power Station revealed the failure of 
thrust bearings of turbo-generators; 

(b) if so, the reasons therefor and 
the responsibility therefor; and 

(c) whether the consulting engi-
neers were asked to give their opinion 
before awarding the contract for com-
mission the unit? 

The Minister of stale in the Minis-
try Of Irrigation and Power (Shri 
Alagesan): (a) Yes, Sir. 

(b) Defective design, for which the 
suppliers are respoIlSlible. 

(c) Yes, Sir. 

Customs Duty on Goods of Repatriat. 
from Mozambique 

r Shri Yashpal ,Singh: 
I Shri Buta Singh: 
I Shri Sidheshwar Prasad: 

.17Z ~ Shri Ramshekhar Prasad 
. Singh: I Shri Prakash Vir Shastri: 

I Shri Jagdev Singh Siddhanti: 
L Shri P. C. Borooaih: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided not to charge 
any customs duty on goods brought 
by the Indian repatriates from 
Mozambique; and 

(b) whether it is also a fact that in 
contravention of the decision the 
Customs authorities at Bombay have 
recently seized their goods for the 
non-payment of such duty? 

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat): 
(a) and (b). All goods imported by 
Indian repatriates from Mozambique 
have not been exempted from pay-
ment of customs duty. The duty 
exemption extends only to the mov-
able property, personal effects and 
house-hold goods brought by the 
repatriates and does not include goods 
such as automobiles, stock-in-trade or 
merchandise either possessed by them 
In Mazambique or purchased en-
route. Hence certain goods had to be 
detained by the customs authorities 
at Bombay. There has not, therefore, 
been any contravention of the 
decision. 
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